
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 1128/86 198

T.A. No.

DATE OF DECISION

Shri Charan Singh
Applicant

Shri G,W, Oberoi, counsal.
Advoeate-for the Petitioner(s)

Versus

Union of Irdia & Ors, Respondents

Smta Raj Kumari Chopra Advocate for the Respondent(s)

CORAM :

The Hon'ble Mr, justice K« fladhava Reddy, Chairman

The Hon'ble Mr. Kaushal Kumar, Member

1. Whether Reporters of local papers may be allowed to see the Judgement 1

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

bJhsthsr to be circulated to all the Benches ?

(KAUSHAL KUnAR)
member

19.5„1987

(K.MADHAVA R^DY)
CHAIRMAN

19.5,1987.
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CEWTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NElii DELHI.

REGN. NO". O.A. 1128/86

DATE OF DECISION; 19-5-1987,

Shri Charan Singh Applicant

Us,

UnioF^ of India k Ors, ,,, Respondents

CORArU

Hon'ble fir, Duotice K.Madhava Reddy, ChairiRan,

Hon'ble Mr, Kaushal K.umai.r, flamber

For the applicant? ... Shri G«N. Obaroi, counaal.
\

For the respondents: ... Mrs, Raj Kumari Chopra, counaal,

(Judgment of thcs Bench dslivarad by Hon^ble
fir, Justice K. Pladhava Reddy, Chairman)

JUDGMENT.

In viau of the events that haue transpired subsaqusnt

to the filing of ths application, the controversy raised by the

applicant is very much narrowed douin. The applicant prays,, for a

direction against the Respondsnts to make all payments finally on

account of psnsionary/terminal benefits and other dues listed in

paragraph 5 of the application and also to direct payment of penal

interest fln all delayed payments,

2, The applicant retired from service on 30.4,1983 and became

entitled to payments of pension and terminal benefits from 1st riay,

1983 onwards, Ths provisional pension basad on 10 months average pay

was fixed at the rate of fe. 61o/- per month and paid to the applicant



- 2 -

I

on 1 ,7,1983. Subsequjsntly, on '1.5,83 -s pension was revised

to Rs. 804sQG and the difference between the provisional pension

and the pension as finally fixed was paid on 1= ', •

It wouldj houisvsr, appear that this revision necessitated on account

of grant of anti-dated notional seniority was given to him under

Order dated 1,7,1985. So delay in payment can only be reckoned from

1.7.1985 and not from the actual date of retirement. It is admitted

that pension was paid at the rats of Rs. 610.00 per month upto

1 ,7.1983, thereafter upto 3.5.1985 at the rate of Rs. 712.00 per

month and thereafter upto 19,12,1985, pension was paid at the rate

of Rs. 804,00 per month. The delay, if any, in not paying the

pension at the rate of Rs. 804,UU per month can only be deemed to be

from 1,7,1985 onwards and upto 19,12.1986, The applicant is,

therefore, entitled to payment of interest at the rate of 1 % par annum

on t^fe delayed payment from 1.10,1985 for the first nine months and

thereafter, at the rate of 10/o per annum until payment.

^ 3, The applicant also claims that the arrears of pay due

to him on the basis of anti-datad notional seniority being fixed

_ \-IQTB paid only on 13.9,1985. We find that the order revising the

pay was implemented within three months of the,order, Ua do not think

that there has been any delay as payment of salary due on account of

anti-dated notional seniority was being granted.

4, The applicant was entitled to payment of gratuity also

within three months of his retirement, A sum of Rs, 19,526,00 was

paid to him on 1.7.1983, that is,within three months of his rstirsnmnt

and Rs, looo/- was withheld towards adjustment of unassessed dues from

him, Tl^re does not appear to be any justifiable ground for not

making the paymsnt of Rs, 3,729,00 until 3,5.1984, Therefore, the
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applicant would be entitled to interest on this amount at the

rate of 7% par annum from the date of expiry of three months of

for_,th'e first nine months
his retirement and thereafter until payment at 10% per annum.

5» So far as the amount of f!s, 4,125.00 paid on 19,12«1986

is concerned, it does not bscoma due to him on account of notional

anti-dated seniority fixed on 1,7,1985, Even so the amount

not paid u/ithin three months thereafter. Therefore, the applicant

will be entitled to payment of interest at ths rate of 7% per annum

from three months after 1.7,1985, that is from 1,10,1985, upto nine

months and at the rate of 10^ for the subsequent period upto

19,12.1986, He will also be entitlsd to interest on delayed

payments of leave encashment which ought to have been paid to him aftar

at least three months of his retirement. These payments were

made on 15,10,1984, that-is,nearly one year after he retirsd.

Therefore, h® will be entitled to interest at the rate of 1% per

annum from three months after his retirement for nine months and

thereafter, at the rats of 10^ per annum till the actual payment.

5, This application is allowed to the extant indicated

above. There shall be no order as to costs®

(KAUSHAL KUMAR) (K,[1!\DH/WA/ftEDDY)
riEMBER CHAIRMAN

19,5,1987. 19,5,1987


